
PCC

Jammu and Kashmir pol.l,ution
ControI Committee

Chairman.spcb@jk.gov. i n
membersecy-jkpcc@k.gov. in

0191 -2472881,2476925

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road
Rajbagh, Srinagar, 190 008

The Consultant Judicial,,
Hon'bte Nationat Green Tribuna[,
PrincipaI Bench,
New Dethi.

No: JKPCC/NGT/OA 1 362/26/ t 60\ Date:- >o -05-2026

Sub:- Report on behatf of Jammu and Kashmir Pottution control committee
pursuant to Hon'bte NationaI Green Tribuna[, order dated 1g-02-2026
passed in OA No. 1362 of 2024 titted "Raja Muzattar Bhat Vs UT of
Jammu and Kashmir & Ors,,.

Sir,

ln comptiance to the directions of Hon'bte Nationat Green Tribunat, principat

Bench, New Dethi order dated 19-02-2026 passed in oA No. 1362 of 2024
titted "Raja Muzaffar Bhat vs UT of Jammu and Kashmir & ors,,. J&K

Pottution ControI Committee has fited comp[iance report vide no.
JKPCC/NGT/OA 1362/26/80o dated g0-04-2026 which was however not
uptoaded due to some defect.

The report is, therefore, being submitted again, which may kindl.y be

taken on record and ptaced before the Hon'bl.e NGT for consideration.

Yours faithful.ty,

Enct:- As Above.

(Dr. R. G inath) IFS
Member Secretary
J&K PCC
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,ammu and Kashmir Pottution
Controt Committee

C ha irm a n. s pc b@jk.gov. in
membersecy-j kpcc@jk. gov. i n

0191 - 24728A1 , 247 6925

J&K T'CC

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

SiLk Factory Road

Rajbagh, Srinagar, '190 008

The Consuttant Judiciat,
Hon'ble Nationat Green Tribunat,
PrincipaI Bench,
New Dethi.

No: J KPCCi NGf I O A 1 3621 26/ BAL Date:- 30 -cP.-2026

Sub:- Report on behalf of Jammu and Kashmir Potlution Control Committee
pursuant to Hon'bte NationaI Green Tribunat, order dated 13-02-2026
passed in OA No. 1362 of 2024 titted "Raja Muzaffar Bhat Vs UT of
Jammu and Kashmir & Ors".

Sir,

ln compliance to the dlrections of Hon'bte Nationat Green Tribunat, Principat

Bench, New Dethi order dated 13-02-2026 passed in OA No. 1362 ot 2024

titted "Rala Muzaffar Bhat Vs UT of Jammu and Kashmir & Ors", the report of

the J&K Pottution Control Committee is submitted herewith.

It is therefore, requested that the report may kindty be taken on record and
ptaced before the Hon'bte NGT for consideration.

Yours f aithf utty,

Enc[:- As Above.

Page 1 of 1

I'
/+lr,--'

(Dr. R. Q{pinath)tFS
MembelSecretary
J&K PCC
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Before the Hon'bte National, Green TribunaI
PrincipaL Bench, New Dethi

"Raja Muzaffar Bhat V/s UT of Jammu &
Kashmir & Ors."

That the Hon'ble Nationat Green Tribunat vide Notice dated 13-02-2026 in

OA No. 1362 of 2024 directed as fottows: -

"l&K PCC has fiLed the fresh report dated 09.02.2026 and the

AppLicant has also filed the rejoinder dated 11.02.2026. Learned

counsel appearing for the J&K PCC seeks one week's time to examine

the rejoinder and file additional affidavit. Counsel for the Applicant
also seeks time to examine the report of the J&K PCC dated

09.02.2026 and file further rejoinder, if required. Parties are directed

to complete the pleadings within eightweeks. "

Status Report:

ln compliance of the directions issued by Hon'bte National Green Tribunat

Principat Bench New Del.hi, dated 13-02-2026 in OA No. 1362 of 2024,lhe

report of the J&K Pottution ControI Committee is as fottows:

1. That District Mineral Officer, Geotogy and Mining Department, Doda

was directed vide this office No. JKPCC/So./OA-1362/202412612438-

41 ; dated: 26.02.2026 and No. JKPCC/So./OA-1362/202412612729-

32; dated: 23.03.2026 (Copies enctosed as Annexure 1 and 2) to

\
\-,, Page 1 of 5

i

OriginatApptication No. 1362 of 2024

IN THE MATTER OF

Report on behalf of Jammu and Kashmir Pottution Gontrol Committee
pursuant to Hon'ble National Green Tribunat, order dated 13-02-2026
passed in O.A No. 1362 ot 2024 titled "Raja Muzaffar Bhat V/s UT of
Jammu&Kashmir&Ors.".

Background:
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provide information w.r.t EnvironmentaI Clearance for mining

minera[s in respect of the area within the potygon marked on the

image and a copy of permissions given by the mining department in

respect of said areas for stone extraction, if any.

That directions were issued to the three member committee

constituted by J&K Pottution ControI Committee to furnish repty to the

issues raised by the Appticant in the rejoinder dated: 1 1.O2.2026,vide

this office No. JKPCC/Sc./OA- 1362/2024126/2632-35; dated:

10.O3.2026 (Copies enclosed as Annexure 3)

That DMO Doda has submitted its repty vide No. DMO/D/NGT/2025-

26/877-79; dated: 24.03.2026 (Copy enctosed as Annexure 4).

Hightights of the report are briefed as under:

a) No stone quarry/mining tease has been granted or atlotted

within the arealpotygon marked in the image. However, three

stone crusher units, namely M/s Butt Sons Stone Crusher, M/s

lndrabi Stone Crusher and M/s Shiva Stone Crusher are located

within the said area.

b) Raw materia[ utitized by these stone crushers has been either

obtained through vatid disposat permissions as and when

apptied for, for disposat of minerals generated during the

execution of various road construction works undertaken by the

State/CentraI Government or procured from other tawfut

sources.

c) With regard to the mineral bearing/exposed tand in and around

the area under reference, tocatty known as Bhabore,

administration has taken consistent and proactive measures to

prevent unauthorized extraction from the hiLty areas adjacent to

these stone crushers. ln this connection, Tehsitdar Doda vide

letter No. 80-83/JC dated: 19.09.2020 addressed to station

Page 2 of 5

2
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house officer, Potice Station Doda, requested deptoyment of a

patrotting party for regutar monitoring of the area.

d) Tehsitdar Doda imposed a bl.anket ban on the extraction of

minor minerals in and around the GMC Ghat road and within a

radius of 500 meters of the crushers vide notice No.71-

7 9UC|TD dated: 1 4.06.2023.

e) During recent fiel.d inspections and routine monitoring visits.

No mineral extraction activity has been observed in and around

the said units.

f) The adjoining uphi[[ area comprises unconsotidated and toose

terrace deposits, which naturaLLy move downstope under the

inftuence of gravity, often acce[erated by rainfatt.

g) No visibte signs of recent quarrying activity, such as fresh

quarry faces, benching, or mechanicaI excavation, were

noticed.

h) Further, no evidence of use of machinery, inctuding hydrautic

rock breakers or excavator markings, has been detected. The

weathered condition of rock surfaces, atong with the presence

of vegetation growth, indicates [ong-term naturaI stabitizatlon,

thereby confirming that no mining activity has been carried out

in the area for a considerabLe period.

i) Out of the three stone crusher units tocated in the mentioned

area, onty 1 stone crusher unit namely M/s lndrabi Stone

Crusher is operational as on date and the e-market portal. of the

remaining two stone crusher units has been deactivated by this

office.

That copies of the consent to operate granted in respect of mining

activities in district Doda have been submitted by Regionat Director,

J&K PCC Jammu vide No. JKPCC/RDJ/2026/77; daredi 07.04.2026

4

Page 3 of 5
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Name of the minor minerat btock Validity of the consent

M/s Riaz Ahmad Mining Minerat Btock
3/l Area 2.55 Ha Upstream Under
construction bridge at Chenab River
Vittage Shivnoti Tehsit Thathri
District, Doda.

Upto 16.06.2027

Sh..N.H Kazmi M/s Baba Farid-Ud-
Din Baghdadi Minerats, (Extraction of
Gypsum) at vittage Baria, Kothiyar,
TehsiI and District Doda J&K

upto May 2026

M/s Poonam Verma Minor Minerat
RBM Btock Doda-tV Nea 2.07 Ha
Right Bank of River Chenab Tehsit
Mohatta District Doda.

Upto November 2026

That directions under Section 33 (A) of the water (prevention and

Control of Pottution) Act, 1974, Section 31(A) Air (prevention and

controt of Pottution) Act, 1991 and section 5 of the Environment

(Protection) Act, 1986 have been issued to the project Director, NHAI

by J&K PCC vide No. JKpCC/Sc./2025/1843_48; dated: 26.12.2025

(Copy enctosed as Annexure 6).

That the committee constituted by J&K pottution controt committee
has submitted its report based on the scrutinization of rejoinder fited

by the Appticant (Copy enctosed as Annexure 7). The observations

of the committee are as under:

i. The photographs at page Nos. 156 and 157 depictthe same

location, having geographicat coordinates 33.1 51 943,

75.798113, which does not fatt within District Doda. The said

location fatts in District Kishtwar.

5

6

(Copy enctosed as Annexure 5). Consent has been granted in favour

of three number of mining mineraI btocks, detail.s of which are briefed

as under

;v

Page 4 of 5
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ii. The photographs at page Nos. 158, 159, 162, and 163, bearing

geographicat coordinates 33,139098, 75.758241 and

33.139005, 75.758241, correspond to Aditya Stone Crusher

tocated at Jangatwar, Thathri. These images indicate storage of

raw materiaI within the premises of the stone crusher unit. The

machinery visibte in the photographs appears to be utitized for

toading ot finished goods/aggregates.

iii. The photograph at page No. 160 of the rejoinder, with geo-

coordinates 33.150085, 75,7155593, pertains to Botoji stone

Crusher at Moaza Mohalla, Doda. The image does not indicate any

dumping or disposal of muck into the Chenab River.

iv. The photograph at page No. 151 is without geo-coordinates and

cannot be verified. However, from the photograph it appears to be

a natural landslide.

That the observation w.r.t Serial No (i), as stated above was further

verified by the department of Ecology, Environment and Remote Sensing

vide their office No. DEERS/S/SSHD/2026/t359-60; datedi 27.04.2026

(Copy enctos6d as Annexure 8).

Praver:

ln the premises, it is therefore respectfutty prayed that the report may

kindty be taken on record beiore the Hon,bte Nationat Green Tribunat for

consideration.

7

/N
Dr. R. G+inath, tFS
Member Secretary
J&K PCC

Page 5 of5
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Jammu and Kashmir
?ollr ron Control Committee
. -chlqrngnSpgb.@ikgqv.ln

vem bersecy-j kpcc@ k. gov. i n

,, 0191 -2472881,2476925

Annet-ctStt- |

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180006

Sitk Factory Road

Raj Bagh, Srinagar, 190 008

District MineraI Officer,
Geotogy and Mining Department,
Doda.

No:- J KPCG/Sc/OA- 13621 20241 26 / LL13 S -\l Date:-X -02-2026.

Sub:- Hon'ble NGT in OA No. 136212024 titted Raja Muzaffar Bhat V/s UT of J&K.

Ptease refer to the rejoinder has been fited by the appticant in the matter O.A

136212024 titted Raja Muzaffar Bhat V/s UT of J&K vide dated 11-02-2026 (copy

enclosed). !t has been observed that stone quarrying has been carried out in vicinity

of stone crushers over the past few years. Mining of Minor Minerat requires

Environmental Ctearance from competent authority as wetl as Consent to Operate

(CTO)from J&K Pottution ControI Committee.

Therefore, in exercise of powers to seek information under Section 20 of the

Water (Prevention & Control of Pottution) Act, 1974 and Section 25 of the Air

(Prevention & Controt of Pottution)Act, 1981, you are directed to provide the fottowing

information:

1. Environmentat Clearance for Mining, Minerats in respect of the area within the

potygon marked on the image appended as Annexure-A.

2. A copy of permissions given by Mining department in respect of said areas for

stone extraction, if any.

lssued with the approvaI of Competent Authority.

Yours faithfutty,

Enc[:- As Above.

W
Copy to the: -

1. Regionat Director, J&K Pottution Controt Committee Jammu with the direction
to provide copies of consent orders issued in District Doda for miningfrom 2O1O
onwards.

2. Director, Geotogy and Minig Department, J&K Jammu for information.
3. Divisionat Officer, J&K Pottution Controt Committee Doda.

L-z
(Dr. R dppinatn), IFS

Membel8ecretary
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A rJI\e.l -?-

Jammu and Kashmir
--oolt.rtion Controt Committee

chairmanSTjkspcb@gmail.com
mem bersecretaryj kspcb@g m ail.com

0191 -2472881,2476925

ITUWTSA

Parivesh Bhavan, Forest Comptex
Transport Nagar, jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

-.9
NEW OELHI 2024

District Mineral Officer,
Geology and Mining Department,
Doda.

No.: |KPCC/Sc. / 0A-1362 /2024/26 /h4- 3L Date: DA3-2O26

Sub: O.A. 1362/2024 titled Raia Muzaffar Bhat V/s UT of f&K.
Ref: JKPCC/Sc./OA-1362/2024/26/2295-98; dated: 21.02.2026.

Sir,

With reference to this office No. fKPCC /Sc./OA-L362/2024/26/2438-4L; dated;

26.02.2026, you are again directed to provide the following information by or before 31.t

March 2026, for needful action.

1. Environmental Clearance for Mining Minerals in respect of the area within the

polygon marked on the image appended as Annexure-A.

2. A copy of permissions given by Mining department in respect of said areas for stone

extraction, ifany.

Yours sincerely,

Dr. R. IFS

$,rMember

Copy to: -

1, Regional Director, f&K Pollution Control Committee fammu with the direction to
provide copies of consent orders issued in District Doda for mining from 2010
onwards.

2. Director, Geology and Mining Department, J&K fammu for information.
3. Divisional Officer,l&K Pollution Control Committee Doda.

J&K PCC
a

,^/r)aAJtb
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'- 'u'Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmait,com
membersecretary1kspcb@gmail.com

0191 - 2472881,2476925

'd,,'WWV{ISA

flnne.6rrn<aJ

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road
Rajbagh, Srinagar, 190 008NEW OELHI 2O?4

1. Sh Anil Sharma,
Divisional Officer, I&KPCC Samba (North).

2. Sh. S.K. Tripathi,
Divisional Officer, I&KPCC Udhampur.

3. Sh. Chander Singh Kotwal,
TO to Regional Director,l&KpCC fammu.

No.: fKPCC/Sc. /0A-1362/2024/26/ ZLzL- J{
Sub: O.A. 1362/2024 titled Raia Muzaffar Bhat V/s UT of f&K.
Ref: J KPC C/ Sc. / OA- 1 3 62 / Z 0 Z 4/2 6/2 2 9 S -9 B; dated: 2 1.0 2.2 0Z 6.

Urgent

Date:1643-2026

Sir,

With reference to the subject and reference cited above. In this connection, you are

again directed to furnish pointwise reply/comments to the issues raised by applicant in the
rejoinder dated L1..02.2026 (copy enclosedJ, by or before 1s.o3.2026.

Encl: A/A

Yours sincerely,

t
Dr.R.fdbffirs

q.MembeHSecretary

Copy to Regional Director, ]&K PCC fammu for information and requested to issue necessary
instructions for expeditious and timely reply.
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Anne+t o-o-- q

ffi'
tGqt (dil

Govcrnmcnt nf Jamnrtt nntl Knshmir

0FFICB OF THB DISTltlc'l' MINDRAL OFFICER' DODA
(Ceology nnd Mining Depnrtment)

limnII hl:rl mlr.dglir:?jnjk sov.in

Mentber SccrctarY.

J&K t'ollution Cotltrcl Clottttttittec.

Parivcsh llhtvarr. lrotest Contplcx.
'l'ransport Nagar. Jantrtttt/ Itai [ragh, Srinagar'

No:- DM0,,/DNG1720 25'26t STt'm Darecl:-,.f /03/2026,

srrlrjccr: Iron'lrlc NGT in OA No. 136212024 titlcd Ilnjn Mrrzaffar Bhat v/s uT of

.I.tK.

Sir.

Kindly refer to your office letter No. JKPCC/Sc/OA -136212024/26/243841 dated

26-02-2026 and JKpCC/Sc/OA-1362t202412612729-32 dated 23-03-2A26 0n the subject

cited above. In this regard, it is to submit that as per the records available in this office, no

stone quar$//mining lease has been granted or allotted rvithin the area/polygon marked in

o communication. Holever, three stone crusher units, namely

lv1/s Butt Son's Stone Crusher, Iv{/s Indrabi Stone Crusher, and lv{/s Shiva Stone Crusher,

are located within the said marked area.

Further, the raw material utilized by these stone crusher units has been either

obtained through valid disposal permissioni, as and when applied for, for disposal of

minerals generated during the execution of various road construction lvorks undertaken by

the State/Central Government, as well as from other construction activities, in accordance

with the applicable rules and procedures, or procured from other lawful sources.

With regard to mineral bearing/exposed land in and around the area under

reference, locally known as.pht!,g1e, it is to submit that the Administration has taken

consistent and proactive measures to prevent unauthorized extraction from the hilly areas

adjacent to these stone crushers. In this connection, the Tehsildar, Doda' upon observing

instarrces of illegal mining and in light of complaints received from various quarters' vide

letter No. g0-g3/JC dated I g-og-2020 (copy enclosed), addressed to the Station House

OIIicer, Police Station Doda, with a copy endorsed to this office, requested deployment of

u pu,roiling pwty for regular monitoring of the arca. It rvas also directed that, in case any

iliegal mining activity is detecred on the uphill side of the stone crushers in Village

Bhabore, the machinery involved shall be seized and an FIR registered against the

concerned persons.

Further, the Tehsildar, Docla, imposed a blanket ban on the extraction <lf minor

minerals in and around rhe GMC Ghat ltoad and tvithin a radius of 500 meters of the

crushers vidc Norice No. 7l-79lJCII'D dated l4-06 -2023 (copy enclosetl), rvhich remains

in force. This gffice has also undertaken regular enlbrcenrcnt actions, including seizure of

,/
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v machinerY, ral materials. arid finished products from stone crushers installed in the
vicinity of the polygon area, as rvell as from otlrcr violators opcrating in the said area,
thcreby ensuring strict complinnce with the rclcvant provisions of law. It is further
submitted that, as on dnte. the nrovclnent obscrvcd within thc saitl polygon area primarily
pertains to the operation of thcse storrc cruslrer uttits nnd not to any mining activity.

During rcccrlt ficld inspcctiorrs atrd routittc monitoring visits, no mineral extraction
activity has bccn otrservcrl in or arountl thc said urrits.{6c udjoining uphill area comprises
unconsolidated and I dc rvhic

influcncc of gravitl'. ollen accelerated lry rainfa

activity. such as fresh quarry faces, bcnching, or mechanical excavation, were noticecl.-
.,Furtlterntorc, no evidcnce of use of machinery, including hydraulic rock breakers or
excavator markings. has bccn dc(ccted. l'hc wcathered condition of rock surfaces, along
rvith the presence of vcgetation growth, indicatcs long-term natural stabilization, thereby
confirming that no mining activity has been canied out in the area for a considerable
perio9,:., ."

'""1t is pertinent to mention that out of tkee stone crusher units located in the
rnentioned area, only one stone crusher unit namley M/s Indrabi Stone Crusher is
operational as on date and the e-market portal of the remaining two stone crusher units has

been deactivated by this ofice.
The above submission is based on records available in this oflice and field

inspections conducted from time to time.
Yours llv

District
Geolory & Mining Department

Doda

Copy to the:-
l. Deputy Commissioner, Doda for favour of kind information.

2. Joint Dircctor, Geolory and Mining Department, Jammu for favour of information.

rlt naturally move clownstope under the

lf No visible signs of recent quarrying

i
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{
OF THE TEIISILDAR.EXECUTIVE MAGISTRATE

1
ST CLASS DODA

Station House Officer,

''.rt,t D..so

Police Station,
Doda.

Bhabore.

iCopy to the:-

1. District Magistrate, Doda for information, : l

2. Dy,Sup. Of Police (Hqr), Doda for informaUoh

1y'. Disaict Mining Officer, Ceology & Minini;
(Khellani) for information & necessary action.

ted'14/ 0e / 2024

Sub:- Unauthorizecl exhaction of 'nrinor minerats by the owflets oi

crusher tr*ie ii'iirug* Bhabore Tehsil Doda'

Now, it is requested to You to kindlY dePloY patrolling Parrya

rvhich will Patrol the area regularlY and lf *Y illegal mining activitY 1S

found on the said state land i.e. on the uPhill side & on the eastern side

of stone Crushers at village Bhabore near river chenab

(machinery) may be seized and FIR registeied on the

*

$stlurs

& necessary action.
Department, Doda

,ld

Sir,

Kindly refer the subject cited above. In this tegard' it is to inforrn

you that on the uphill side of .rurfru, unie at viilaie Bhabore neat the

bank of river Chenab, there is a stretch of state tutta beanng Kh' No'

5S3/552/{24 min. Time and again, the undersigned has stopped the

illegal mining activity of crushel owners in the 
'uid "utt 

land of' village
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J 
UNION TERRTTORY OF JAMMU AND KASHMIR

orprcn oF rttn TEHsILDAR (Exgcurtvp oiifi,i{iiiio l" class)'

DODA

MIS Chenab Stone Crusher,
Vilhge Arnora, Ghat'
Doda.

. --t'

WSfriYaz Stone Crusher
'"village Arnora, Ghat,

Doda.

tllGr.r

/rn\

*

NoTlcE

Sub:- Discontinuation of exhaction in and around M/S Chenab Stone

Crusher and MIS Riyaz Stone Crusher'

Whereas, a representation has been received from the inhabitants of village

Ghat Tehsil and District Doda onin. online LG Grievance Portal; and

Whereas, in the said representation, the inhabitants of the village have

requested this office to interven"i"garOing the J"g"t to the habitation and

environment due to illegal extraction [f *in6t mineraf by your stone crushers;

and

whereas, it has been intimated that the habitation rests at a distance of only

100 mtrs from river chenab and that such extraction has damaged the

surroundings of the area; and

whereas, the extraction process has caused grave threats to graveyard

focateJ on the northern side of the extraction site; and

Whereas, it has been intimated that you have are extracting minor minerals by

ilrirg d;ep into the ground, particularly during night time; and

Whereas, it has further been intimated that you have gone almost 100 feet
;;;.io extract minerals and that it is a serious threat to the habitation since it
tlJiof f"*ed the eastern bed of the area which can prove fatal when the water
;;;;iin tn" nallah increases; and

Whereas, it has been intimated that you lift water from Chenab river using

;#;;nd throw the polluted. water after washing minerals back into th6
['n'i-rtu irtut polluting the water body; and

e

atg
1+

C\asE
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,i,r^r, the dust and smoke from the extraction has caused great

nronvenience to the inhabitants of the area; and

rflhereas, from time to time, you have been notified of the gr:t;y,fit:ttllrj
the such type of extraction of *ino, minerals can have on tht

people as well as on the surrounding areas. guff;t t"t has not been shown

iny positive resPonse on Your end.

Therefore, in the backdrop of this, it is ordered that a-blanket ban ls

imposed on every extraction ot'*inoi ,iinerals il";;"t;;JnO Cn'rC Ghat road

and within a radius of 500 mtrs of crusneF: Besides' necessary rernedial

measures be initiated forthwith tolurther escalate the damage'

No:- 71-?9,JCfTD
Date:- 14.06.2023

I
'7-

rs'
L)
ur
1/.
rlj

flCar
lgp"$*

;i.1f-
l)

*
+

Copy to the:-

1. District Magistrate, Doda for kind information'

Z. Senior Supliintendent of Police Doda for kind information'

3. Additional p[trict Devetopment commissioner, Doda for information. This is in
reference to'vou i omce order No. PUIID€rz3rl 58 5-93 dated :- I 3'06'20 23'

4. Addl. Oeputy Commissioner,.Doda for kind inlormation. This is in reference to the" 
,l"ting hed regarding the subject cited above'

S. e*irt.i.tt ComniissionLr Revenue, Doda for kind information.

- o. plrtrtct Mineralofficer Doda for information and n/a.

?, St-lO, Doda for information and n/a'

,'. 6il[brrf Pollution Ofiicer Doda for information and n/a.
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J&K

ffi\7

That no blasting shall be done to affect the Geomorphotogy of the rock and disturbances of Blo-mass onty drilling/chiseling/through excavator and ripper operation for exiavatiin of gypsum stone only shall be allowed. ln case blasting isinvolved lessee has to seek the permission from concemed authoritv_
Fugitive Dust Emissions (sPM & RSPM) from all sources should be controlled regularly monilored. water spraying arrangementson haul roads' wager loading, dump trucks (roading & unroading; pts shouro be pr&io"i p.op"ay .uint"in"ai 

-'
Thal in case of any damagdadverse impact to the environmini or if the activity ir utto"iui"J *iti uiy disturbancas to theenvironment, the objection certificate (NOC) shall be treated as cancelled-
This certificate is restricted to extraction of lime stone to the area mentioned as above, any extraction beyond that area shall be atthe risk & responsibility ofthe lessee for,which action as per provision ofEp Act shall o" i"t*. rr," 

""llir*e-uishall 
conform toprovisions under water (P&cP) Act, 1974 Air (P&cPi ect tgat ana Environment protection Act, i6go u"ror. coming intocommercial production.

That this Noc is to facilitate the unit holder to operate lease area as per mining act as applicable and not prejudice to mandate ofGeology and Mining department.
The waste (workshop & waste water fromlh€_ mine generated. ifany) should be properly collected, treated so as to contbrm to thestandards prescribed issued by MOEF, GOI. New Delhi.

J&K POLTUTION CONTROT COMMITTEE

':,,1,:]T-:- 1",0 
area should be implemented. The land rectamation & btack filting

mlnrng actlvtty.

Jammu/Kashmir ks lc.tn

PCC

Consent Order

S.No. Products / By-product Maximum Quantity
\ITA

Mining Lease A rea
ha

I Extraction of Gypsum 7535t t5.18

The Consent i issued s b iect to the follow ns condit lons:

A green Belt of adequate width by planting the native species should be raised around the leased area, township, roads, OB dumpsite etc. ln consultation with the Local Divisionai For€st Officer/Agri culture Department. The density of the trees should be atleast 2500 plantYha. That the Iessee will cover at least 30% ofthe total mining area under dense.
The stage-wise reclamation programmed

2

Consenl No.i- PC C/d igitru2 5065503521 of 2025 Dated:_ 16/05/2025

consert to operate (Rerlewal) under section 25l26 of the water (preveDtion & control of pollution)
Act'1974' ar!d under section 2l of thc Air (Prcventior & cotrtrol of pollutioD) Act,l9gl, ,s amended isgra nted itr favour of

Sh. S.N.H. Kszmi
M/s Brba Farid-Ud-Din Baghdadi Mitrerals,
(Extraction of Gypsum)
at village Bsria, Kothiyar, Tehsil & District Doda (J&K)

for a period upto M.y-2026 for.Red category of unit as per revised classification of industrial sector,subject to the following terms and conditions in a time bound manne.:
The consent granted by the JKPCC is rertrict€d to Prevention and control of pollution only and shall not betreated as substitute of permission required under other laws of the land.The consent is granted valid for the extraction of mineral consented quantity as under with capitalinvestment as per schedule ll Rs.l0f.0o.lakhs. Any change / enhancement in production capacity, processshall have be intimated to the JKpcc and unit horder has io appry fresh for the same.

The emissions or discharge of environmental pollutants from the unit / establishment shall not exc€ed the relevant paramete* andstandards for the said industry. operation or process specified under respective schedrt"r ortl" pnriionrenileiotection; nules . teaoas amended from time to time.

2.

3.

4.

5

6

7

8

9
should be canied out concu rrently with the

ln dusty areas should wear protective respiratory devices and they should also be provided with adequate
on on safety ard health aspects..

ps should be stacked in earmarked dump sites only
on be controlled & regularly monitored. Adequate measures lbr control of fugitive emissions should belling on, loading & transportation of material2. Adequate measurcs taken for control ofnoise level below 75 db (A) in the work environmenr-

iNe
$L

f,
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l3
l4
l5

workers engaged in.drilling, chiseling, blasting operation etc should be provided with ear plugvmuffs & salbty measures.
Failure to comply with any conditions mentioned above could result in withdrawal ofthis con-sent-
An adequate ar.angement of water is to be made at the site for dust suppression during operation, plantation & treatment waste
water generated from the use ofwater at site.
No Mining shall be canied out in the Forest Land for which Forest Clearance is must.
No Mining shall be carricd out in Wildlife reserve area.
Major approach road and haul roads shall be m€tal topped.
Drill should be wet operated only.
Tte^company shall obtain approval of state G^round.water Authority/Board for use of Ground water ifany for mining operation.No change in mining technology and scop€ ofworking should be made without prior approval of the Indiin gur"u, or Nfin"r.The above condition will be enforced inter-allia under the provisions of ttre warer (prevention a crii-r of pollution)
Act,lg74,Ai(Prevention & control of Pollution) act,l98l. Environmental (protection) a"t reao puiri" Illility insurance ectl99l along with their amendments and rules.
That the unit holder shall not encroach the demarcated Forest/ wildlife protected area./conservation reserve.
That the issuance of condition of this Pcc for the extraction of limestone from the p.opor"a ur* .t uii in no way be binding uponthis PCC to grant to the unit holder .

That the project proponent will restrict mining activity to granted area only and leave rest ofthe area for the dense plantation green
belt development.
s€lf Monitoriog schcdule: The unit rolder shall get the samples of trealed emissions and effluents analysed from the J&K pcc
laboralory or laboratory approved by the J&K PCCand submit self monitoring-report by halfyearly ro.I""".t";ning tr," 

"rt"u"yof pollution control devices to check the quality of emission as per limits prescibed una". 
"nuirln-Jnt frotfion*act t9so.

16.

17.
t8.
19.
20.
2t.
22.

23
21

25

26

s ific conditions:-

t This consent is issued purely from environ
claim, ownership, partnership etc. ofthe unit.

(A. Jandial)

,. lvfStt. 
Environmental f, ngireer

Copy to the i
l. Regional Director pCC, Jammu with the direction

conditions of Environmental Clearance (EC) and
besides other billditrg cotrditions of Air, Water and

I not be responsible for any claim, counter

*%*
Member Secrctary

of monitoring and implementation of all the
an, the report on th€ same to submit central office,

gle

o0 'By Order'

lo
approv
EP Act.

14-r. \-

2 Director Geolosi & Mining DeparameDt Jammu and Kashmir, Jammu for ilformation to ensure lhat miling activity be
- carried out strictly as per approved Mining plan.
3. General Manager DIC Doda for information.
4' D'o Pcc Doda with direction to monitor the conditions of €nvironmental clearance regularly ar,d submit half yearlymonitoriog report of quality of surfac€rvater / ground water, rcstoritioa / rcclsmrtio, of th;;i;#g;;;".5. P.A. ro Chairman. J&K pCC for information of rhiCtui*ur. --''--
6' M/s 

T:baslarid-ud-Din Baghdadi Minerals 8t village Baria, Kothiyar, Tehsil & District Doda for compliance ofabove said
7. OIIice rile.

& Cont.ol oIPollrt

No. JKEIAA/2o17/27 I 1347 -59 itated tB/OSt2O2t -
iii. The unit holder shall carry out mining as per thc approved mhing plan.
iv. Thc unit holder shall all safeguards to protect the ervironmetrt.

proJ

eTh nitlt ho lde st' allh en re u rad natio Eof lsnt onp easl\l TOres, kl np per ter lirrlspri regu vNI ovement fo foTruks r rit materia t well u undct rc coverprod s eet.hp roper
The ect en s h lt ubm the coropop E tronmpliance menta Cleara cen itcond nto 5 sJK E ed

vi. The periodic inspections by D.O. Concerned
larly.

category units.

ion&C I ol- lution) r.1974 &Air( t98l

t. Control of
AS

t. of ECby

v. The unit shall remain ulder surveillance of the
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Jammu and Kashmir pottution
Controt Committee

chairmanSTjkspcb@gmait.com
memberscc retaryj ks pc b@gma i[. com

0191 _2472881,2476925

$?t$wTsA
NEW DELHI .:'i,:).i

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, .l gO 006

Sitk Factory Road
Rajbagh, Srinagar, tg0 009

Project l)irector.,
RegionalOflice,
NationaI Highrvay & rnfrastructure Deveropment corp'ration Limitecr,
Sec-6, Channi Himmato Janlmu, lg00lS.
(Email: ro.jarn m u@)nhirtcl.corn )

No: JKPCCT/Sc./202i/|B t3 - Ll B . Date:,Q({2 .202s

Sub:- Directions under Section 33-A of the water (Prevention and control of pollution)
Act, 1974, Section 3l -A of the Air (Prevention and Control of pollution) Act, lggland Section 5 of Environment (.protecfion) Act, 19g6.

l' whereas. the Air (Prevention ancl clontrol ol'Pollution) Acr. lggl provides for the
prevention ancl control of Air pollution and mainlaining Air quality: ancl

2' Wlrereas, Section 22 of'the Air (Prevention ancl Control ofpollution) Act. lggl provides
as ul:tier:-

"No per'ron *** rtTteraling un.r lnclttstricrl Planr, in crn-v air pollution control area
slrull discltarge or cultse ttr ytermil ro hr: cli.schargecl the enissiort ctf any air
pollutctrrl itt excess o/'the slttndartl laid clorrn b.t,the,stcrte Boarcl uruler clause(g)
ol sub ,sec,i ion (l) ol'Sect ion I 7. 

..

3' Whereas. the water (Prevention and control ol' Pollution) Act" l g74 provides tbr the
prevention and control ol' $.atel. pollution ancl

rvholesonreness 01' u,ater: and

nraintaining or restoring o{.

4' whereas, it is ;rrovided uncler sub-section 24( I Xh) ol the water (preveltion and
Control ol'Pollution) Act. I974 that no person shall knorvingly cause or permit to enter
inlo attv s[rcal]] an1' ollter rnatter n'hich nra-v tetrcl. either clircctll.. or in combination rvith
sirnilar Inattcrs. to irnpecle thc proper llorv o{'thc water of the strearn in a manner leading
Or like 11" to leacl to a substarrtial aggravation ol'pollution due to other causes or of its
consequclrccs: and

5. Whereas- ;rt'ovisions have been laicl uncler Rule 4.0 ol''thc Construction and Dernolition
Wast'e Mattagentettl and Rulcs. 2025 firr Managcnrent of Conslruction and Demolition
\\,aste (Appencled as Annexure-I), nhiclt l,ollorvs as under:

Page 1 of4
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Ilule 4: Management of construction and Demolition waste. *
I. Et'et'!' Ttroducer shall be respctnsible .for disposal ancl manogement o/ the

construclion and demolition waste generatecl by'hirn in an environmetttally sound
tnonttet' in ucc:rtt'dnnc'e n'ilh lhese rules. lte shall also meet the extended producer
resportsibilitl, torfr,t ,\(i oLtt in the F irst Scheclule.

2. Tlte extentled trtrodtrc:t,r responsihilih, .fi.ctntex,ork shail he implementecl and
tttortilorerl througlt an online pctrtal, and tht:.1?t/lowing entitie,s shall register on the
porlal, tzamely: -

o) Producer,.

h) Operettctr of' Interme,tliate Waste Storage l;acilin,;
c) Reqtrler; and
d) colledion ytint estahli.shed by localor cletelo{stnent autltoriQt.

6' Whereas. the Rulc no. 9 utrtler C&D Waste Management Rules, ZAZS, provicles as

under-

Rule 9: Responsibilities of rhe lyaste Generuror ancl producer. *
l. Tlrc v'aste gefierotors shull lake fbltowing measltret; Jbr tt,aste managemen{,

namely:-

a) collec:l and .segregute \:usle to .facilirate t'eusa and recycling into separate.
nrulerial Streutns..

h) 'tlore the v'ctsle ant{ lqke sleps-for ils rectcling. either in-sttuproces^singor off
site pt.oce.:;.sing,.

c) lransport enlire wu.tle to colleclion ltoint or interntetliate .H)aste storage.facility
or hand over v:asre ro an aurhorizetl agenc1., or recycler, os uppropriare;

d) take .eteps to Tsre.venl oir ytollution, lirtering of wcrste and avoid puhlic nuisance
ch u. i n g c o I le a io tr, r^ e gr e ge t i on, s I () r age oJ' w a s te,.

e) complv with the orders and clirectiotts of the locol attthority, development
otihoriiy, and other implementi,g and enfbrcement czgencies.

2' The pt'ttdttcer shatl Jbtlow the standartl o[)erating Jtrocednres .for environmentally
sound nxanagetttenl of'v'osre. as speci,/iet{ ht'the Central Board. State Board, local
au thor ifu a nd develop m e nt a ut horifi,.

J' Tlte protlucer shull undertake demolition in c.ctntpliance v;ith 'lS 4130: Safetlt code
.for dcmolition of builelings' or ary other stunclarcl cttrterating procedures ancl
meo''\ffcs ./br demolition as speci/iect b1' the local authorih* and development
ctuthorit.t,.

4' T-he producer .slrull prepare on integrated x'ds{e n'ten(tgement plan. ttith appltvctl ctf'
locul ctulltttrill'ctncl tlet'elopnreti atfihorit.t't1/ utl conslrtrc:tiott ttctivities in a anv-
j ttt' i,s tl i c I i tt tt a I arc o.

t The procltt'cer shall in/brm tlrc local concerned before ttndertaking any demolitian
act it,it.y'.
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7. Whcrc'as. Guidelines on l)ust Nlitigation Measures in handling construction material

and C&l) rvastes. notifled b;'CPCB 2017 provicle fbr steps to [:e taken to nritigate dust

pollution generated during storage of Construction & Dernolition waste. (Appended as

Annexure-lI).

8. Whereas, the construction r.vork of the National Highway & Inflastructure Development

Corporatir:n Lirnitecl (NI-ilDCI-) from Dulhasti to Randarkoot is under progress; and

9. Wheretts. NI-llDCll- ri'as recyuired to implement Stanclard Operating procedure (SOp)

isstred h)' Moljtr&c'c r,icte I;. No. IA3-22t40iz0zz- IA III ([l9g66g), cla{ed:

06.02.r01.1.

l0.Whercas. it has been obscrvccl by Regional Ol{lcer. MoHF&CC. Chandigarh, that

mtrltiple v'iolations have been made spcciticalll, vi,.r.t Soil Consenation Measure, Muck
ciumping Plan. Noise Manasernent, Air Pollution ClontroI and Water Management.

ll.Whereas. it rvas lirrther ohscrvcd that nruck is clirectlv duniped ipto River Chenah ancl

their tribur.aries. thereby ahering the river's natural ccolog.v.

l2.Whereas. a u'ritten complnint has been receivecl in this office regarding the violations

causecl b1' concerned Contr.actor.

Nort'tltcrelbrc. in vien'of'thc above position ol'lan. the rie ficiencies that persist in the

intplcrttentation of the C.onstructi0n nncl l)crlnoli[ion Waste lvlanagement ltules 2016 and in
excrcisc o{'porvers under Section 5 of the Envirorunent (Protection) Act I986, Sectiol33-A of'
thc water (Prcventiorr & control ol'I')ollution) Act. 1974 an<l 3l-A of Air (prevention &
Control o{'PollLrtion) Act. 1981. thc lbllor.ving clirections are lrereby issue4:

l' 'l'he pro.iect authorities shall ensurc that thc muck is dopr:sited at clesignated sites

onl1" and in no case rhe nruck shr:uld lind its u,ay' into the river.

V. Llngineering nleasures shall be taken by the pro.ject authorities to ensure that the

muck does not enter the main course ol riversi streams.

3. 'fhe proiect atrtltorities shall take necessar'\, steps tor eco-restoration of muck

dumping sitcs tlrrough engineering ancl biologicat lneans.

4. ProjccI autltorities slrall ensure complianc:c rvith C&D rvaste rules an<i the

guidelines on dust mitigation Measures irr lrandling construction material and

C&D rvastes. nofified by C'I,CB 3017.

5. Pro.iect Authorities sltall eltsure that there is no air pollution. noise pollution &
dust polh"rtion during the cxccution of tlre pr:o.iect.
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Further. thc Prt-l.iect Director. National IIigh*'av & Infiastruclure f)evelopment

Corporat,ion [.irrrited (Nl-lIDCI.). Jan:mu and Kashrnir shall:

i) Acknor'l'ledge the receipt o1' these directions rvithin two weeks and ensure
enfbrccmcnt of'the dircctions stated above; and.

ii) Subnrit the details of designated muck ciumping sites lretruveen Dulhasti and
Bandarkoot along rvith thcir gcoeraphical coordinates.

iii) Sttbrnit lr.rquisite Environnrental Management Plan lbr rcstoration of the dumping
sitcs.

iv) Suhrnit dctails ol'retbtestation measures taken to restore clegradecl site.
t') Subnril dctails ol'tnitigation measllres to prevent entry ol'muck into water bodies.
vi) Subniit list of'contractors prescrrtll' engnged lilr olrgoing construction work.
vii) Strbnrit briet'details ol'itt-ltousc' crn,ironmcntal conrpliance monitoring panel setup

bv headquarters.

Non-colnpliance o{' these clirec,tions shall invitc nccessary actions under relevant lau,s

inclrrtling inrposition ol'I:nvironrnental Conrpensation on the basis of Polluter Pa1,s principle

(PI'p; in tenus o1'directi<lrrs ol'the Flott'trle National C)reen'[-ribunal ancl liling of cogrplaint uncler
'l-hc I:.nvirollmcnl (l)rotectiort) Act. 1986. 'l'he Air (Prevention & Conrrol of pollution) Act. lgg l

and 'l'he Water (Prcvention & Clontrol o1'Pollution) Ac:t. lc)74 hetbre the Competent Authorit,v-.

'l-ht: repl.v to direclicltts as above shoulci reach this otl-rcc br or befi:re 05.01.2026.

l,.ncl:- .,\s Abor,c.

(Vasu Yadar,)
Clhairman

C'opt, to the

L Conltnissioncr/Secretarv to the Government. l)epartrlent o{' Forest. Ecology and
l:.nvironrnent. Civil Sccretariat" .ltrrnrnu fbr in{brmation.

2. Divisional Cortmissiorrcr. .lamrnu lbr infonnation.
i, DepLrt.v Commissioner. Kishtrvar lbr strict rnonitoring and enforcernent of the directions

stated above.

4. I{egional Director, J&K PCCI Jaurmu lbr inlbrmation & necessar.y action.

5. Itegional OlIicer" MoEF & CCI Regional Of'fice Chandigarh.
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finna-1.---....-.-

Subject; oA No 7962/2024, Titted Rajo Muzaffar Bhat Vs UT ol l&K'

The reply of Rejoinder submitted by Petitioner before Hon'ble NGT dated

1,3.02.2026.

Point No 3-5; The required information pertains to responded No 2 & 4

(District Magistrate Doda and DMO Doda)'

Point No.5: The photographs at page Nos L56 and !57 are ofthe same

location, having geographical coordinates 33'151843' 75'798113' which

doesnotfallwithinDistrictDoda,howeverthesaidlocationfallsinDistrict

Kishtwar.

Further, the photographs at page Nos' 158' LSg' 1'62' and 163' bearing

geographical coordinates 33'139098' 75'75824L and 33'139005'

75.75824t, correspond to Adityo Stone Crusher located at Jangalwar'

Thathri. These images indicate storage of raw material within the premises

of the stone crusher unit. The machinery visible in the photographs might

be used for loading of finished goods/aggregates'

The photograph at page No' 160 of the rejoinder' with geo-coordinates

33.150085, 75.7L555g3,pertains to Boloii Stone Crusher at Moaza Mohalla'

Doda. The image does not indicate any dumping or disposal of muck into

the Chenab River.

Additionally,the Photograph at page no'161 is without Geo-Coordinates

and can not be verified' However, from the photograph it appears to be a

natu ra I la ndslide.

1,

2
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The Member Secretary 
J&K Pollution Control Committee 
J&K, Jammu 

 
No: DEERS/JS/SSHD/2026/1359-60     Dated: 27-04-2026  
Subject: O.A. 1362/2024 titled Raja Muzaffar Bhat V/s UT of J&K. 
Ref:  No: JKPCC/Sc./OA-1362/2024/26/422 dated 25-04-2026 
 
Sir, 

Kindly refer to the communications cited above regarding verification of the exact 
jurisdiction of the locations, with reference to the photographs placed at Page Nos. 156 and 157. 

In this regard, it is submitted that the specified coordinates (both coordinates are 
overlapping with each other) were examined using remote sensing satellite data, as detailed at 
Annexure-A. The analysis indicates that there are no discernible/visible signatures of mining 
activity at the given coordinates in the satellite imagery. 

Further, as per the Survey of India district boundary layer, the said coordinates fall within 
the jurisdiction of Kishtwar District. 

  
Hence submitted for further necessary action at your end please. 

 
Yours faithfully, 

 
 

(Majid Farooq) 
Jr. Scientist (HQ) 

Ecolo gy, Environment & Remote Sensing 
J&K, Jammu 

 

Copy submitted to: 

The PCCF/Director, DEERS for favour of kind information please. 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Directorate  
of Ecology, Environment 

 & Remote Sensing,  

Jammu and Kashmir 

www.jkdeers.jk.gov.in 
dir-jkers@jk.gov.in  

0194-2494585, 0191-2474553 

 

Paryavaran Bhawan,  
Forest Complex, Gladni, Narwal  

Jammu, 180006 
SDA Colony Bemina, 

 Srinagar, 190018 
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2012
Google Earth

2024
WorldView 02

2026
Sentinel
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